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REGN NO. CCP 18/91 in DATE OF DECISION: 19,12,91
OA-276/88 :

JIWA RAM SINGH ess PETITIONER,

VERSUS |
NN Vohra “§ ors . | «+o RESPONDENTS,

ORDER

The complaint inuthié case is ébout the non-compliance
with the judgement rendered by this Tribunal on 19.1.1989,

The direction in the said judgement is contalned in
"the operative part of

paragraph 4ﬂ{uhich reads as follouss

" ..5ince the order by whicH the applicant uas
retired i.e. the order No. 16155/SK/DC-844/ADM
(CIV) dated 6th March, ‘1985 clearly spells out
that the applicant will be given full pension
death-cum-retirement gratu1ty as admissible to
him on the date of his compulsory ‘retirement,
we direct that that order, if has not yet been
implemented, should be implemented within three

. months from the date of receipt of this order,
Ue-further direct that the applicant will be
entitled to an interest at the rate of 12 per .
cent per annum on the outstanding amount till
the date of payment from the date it became
due, The application is disposed of with the
above directions with no order as to costs®,

Thefe are two aspacéé which beéame.clear Ffom
the'directiong issued b; this Tribunal, The authorities:
© .have already passed an order in regard to the ehtitlement
df the apﬁlicaht to:Full pension and death-cum-retirement

in 2egard to interses
v/ﬁratu1ty, but -the order made by this Tribunal/was not given



[
-2- - .;25;5%3

. k\w/ :
effect to. The effect of the first direction is td
‘compel the authorities to implement their oun order dated
6.3.1985, The second part‘of»the direction is on the conduct
of the authorities for néf grénting full pension and deafh-
cum-retireﬁant gratuity uithin a neasonab;g time, as there
was aeiay iﬁ this bghaif. They were directed'£o pay interest
@412% per annum on thé 6utstanding amount. The outstanding
émount in ttﬁ5context is pension and‘déath-cum;retirement
gratuity, to which thé order ﬁf authority dated 6,3,1985
;elatés.i |

The épplicant came before fﬁis Tribunal under the
‘Contempt of Courts Act complaining thét the aforesaid -
difections have not been coméiied qitﬁ. When the matter.
came up before the Bench, it was pointed out by the iearned
EOunsel for the respondents that an order had been made Sn
31.8.1991 in”accordahée.with which the interést on gratuitf
had been paid to the pefitioner. But, the Bench felt that
ihere was nothing to sﬁpu that interestlon pension‘hag bsen
paid to the pa?i@icnsr. Hence,'ghe Respondent No, 2 was
required to appear in person toda§ tﬁ explain‘uhy action
under Contempt of Courts Act be not~iﬁitiated against him,
That is how the mettér cofies up before us today.
It is ciear from ihe garlier ordef of the;Tribunal
thet the Bench uas satisfied that there.ués compliance with
’

the 3udgement of the Trlbunal except in regard to the payment

J/of interest on pension, as there was no material plarod before -
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the Tribunal to shou that_the interest on pension had been
paid, ,Thé Respondent No, 2 waé required to show cause,
When the matter was taken up teday, our attentiop uas
drgun to the order passed by the office of the Chief C,0.A,
(Pension) Allahabad regarding the payment of interest @ 12%
on.pension from 1,4,85 to 30,9,89, Thiswacéording to the
counsel for the respondents is d;e compliance, If the only
complisnce that survives for considergtion was payment of
interest of pepsion,pou‘fﬁhiﬁ having been paid, tﬁere will
be full compliance, But it was pointed out by the learped.
counssl for the petitioner thaf some period uhiéh qQaliﬁiéd
for quantification of the pension has not been computed and
bhéxloper amoun£ of pension has been fixed, This,according
to the applicaht,éhoué that the judgement or_this Tribunal
has béen.disobeyed. It is not possible to agree with this
-contep£ion for the reasons.that there is no adjudication as

to the quantum of pénsion to uhich'tﬁe‘applicant has pecome
entitled to, There is also no adjudication by thelTribunal

as to the iSthh;z;alifyiné-period that should be taken into
account for the purpose oF computing‘tﬁé pgnsion to thch-the
applicant.ié entitled to, As alr;aay stated, the ordeerf

thé Tribunal'only says that the earlier order by the authoriﬁies
be complied with, Attempt has been made to comply uith the
order by detefmining the pension payable andvalso the interest
payable thereon, as direéted. ‘IF the applicant has grievance

in regard to the quantum of pension on the ground that certain

_ m/period has unjustly not been included, that is not the matter
A : _
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within the foﬁr corpers of the cohtempt jurisdiction, The
grievance, if any, of the appiicaﬁt can certainly be
adjud;bated in accordance with the léu.‘

IHaving pggard tﬁ tﬁe.fact that this is a person who
haé retired from servic; long back and the problem régarding
his pen;inn still’lingerg and having r&gard to the stand

taken by the learned counéel Fbr thé petitioner that the

‘qupntum of pension is not proper, we are of the view that

)

there has been undue delay and the respondents should take

. action expeditiously; Although ths claim for the correct

compﬁtation-does not fall within the fpur corners of ths
contempt petition;nih fhe interest of justice, we are
inclinéd io,direct,if the app;icant makes ; reppesehtation
giving his reasons in support.of hié claim, thse same shgli
be examined by the feépondsnts uithin a periﬁd of A‘monthg
from ths dagé of feceipt of'sucﬁvrepresentation. The
aﬁthority shallgive ocbjective consideration and_communicate
theAdecision ta‘the.appiiqant on their oun?. It is maéa

clear if the griévancc still subsists after such decision

'by the suthorities, he is entitled to adjudicate his right

in accordance with the lah; The contempt petition stands

dispbsed of, Notice is discharged. ?57;7 ‘ —I:i:> :
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(0.1 CHAKRAVUggz) (V,S, MALIMATH)

MEMBER(A) , ‘ | CHAIRMAN



